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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONE, BHOPAL 

Original Application No. 78/2024 

IN THE MATTER OF: 

Applicant   Jagdish Prashan Devangan  

Versus 

Respondents  State of Chhattisgarh & Ors. 

 

FACTUAL AND ACTION TAKEN REPORT ON BEHALF OF 
RESPONDENT, DISTRICT MAGISTRATE, JANGIR CHAMPA 

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That the instant letter petition has been filed by one 

Jagdish Prasad Devgan, wherein it is alleged that land 

which is known and recorded as a pond, a water body 

(Khasra No. 3451, 3452, 3453 Babu Pond no. 3754, Noni 

Pond No. 3753, Ramsagar Pond Mine 3485, Andhari 

Talab Khan 3487) situated at village Baloda, Nagar, 

Panchayat Baloda, Tehsil - Baloda, District Janjgir, 

Champa are subject of various encroachment illegally 

and unauthorized and there are various constructions 

without any authority in violation of Environmental 

Rules. 

 



2. That this Hon’ble Tribunal vide Order dated 14.11.2024, 

directed, District Magistrate, Jangir Champa to 

undertake removal of encroachments and file a report 

before this Hon’ble Tribunal. That for the convenience of 

this Hon’ble Tribunal the relevant extract from Order 

dated 14.11.2024 is reproduced hereinbelow : 

“3. We direct the Collector, Champa (C.G.) to 

ensure the removal of encroachments within 

the reasonable time and to submit the factual 

and action taken report within three weeks.” 

 
3. That in compliance of the aforementioned directions of 

this Hon’ble Tribunal, the the Sub-Divisional Officer 

(Revenue), Akaltara vide letter dated 10.12.2024, issued 

a formal communication to the Tehsildar, Baloda, 

addressing matters pertinent to the implementation of 

the Order dated 14.11.2024, of this Hon’ble Tribunal in 

the present matter. Subsequently, to ensure compliance 

and timely action, the Sub-Divisional Officer (Revenue) 

issued a reminder communication dated 24.12.2024 to 

the Tehsildar, reiterating the instructions contained in 

the earlier letter and emphasizing the necessity of 

adherence to the directives contained therein. The copies 



of Letters dated 10.12.2024 and 24.12.2024 are marked 

and annexed herewith as Annexure R-1 (Colly.). 

 
4. It is further submitted that, in pursuance of the 

aforementioned letter, the office of the Tehsildar, Baloda, 

submitted a detailed report dated 27.12.2024, wherein it 

is stated that legal proceedings have been initiated under 

Section 248 of the Chhattisgarh Land Revenue Code, 

1959, against individuals who have unlawfully 

encroached upon ponds located within the Nagar 

Panchayat, Baloda area, bearing Khasra Nos. 2591, 

3753/1, 2, 3782, 3784, 3783, 3783/1, 2, 3, and 3486. In 

accordance with the prescribed legal process, notices 

have been duly served upon the encroachers, informing 

them of the allegations and directing their appearance 

before the competent authority. Furthermore, the report 

highlights that the subsequent hearings in these cases 

have been scheduled to take place on 07.01.2025 and 

17.01.2025 in the court of the Tehsildar, Baloda, where 

the matters will be adjudicated in accordance with the 

provisions of law. That the copies of letter dated 

27.12.2024, along with Ordersheet of Tehsildar, Baloda 



and Notices issued to encroachers are marked and 

annexed herewith as Annexure R-2 (Colly.) 

 
5. It is submitted that, presently the cases of the 

encroachers are pending before the Tehsildar, Baloda in 

consonance of Section 248 of the Chhattisgarh Land 

Revenue Code, 1959 and action will be undertaken in 

strict compliance to the existing rule of law. 

 
6. Hence, the present Factual and Action Taken Report is 

being submitted for the kind perusal of this Hon’ble 

Tribunal. This Hon’ble Tribunal may, therefore, take the 

present Factual and Action Taken Report on record and 

pass any appropriate order(s) that it may deem fit, which 

will be complied with by District Magistrate, Jangir 

Champa. 

Place: Bhopal                
Date: 11.01.2024 

 
FILED BY  

PARUL BHADORIA  
Advocate for Respondent 

 Ph. No.: (+91)-80859-77111;  
Email: parul.bhadoria04@gmail.com 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE, BHOPAL 

*30/ fag-257 

Versus 

Ns,10) 

TEN AUPEES 

INDIA 

Jagdish Prashan Devangan 

Original Application No. 78/2024 

AFFIDAVIT 

State of Chhattisgarh & Ors. 

fant Kumar Anchal S/o Shri Kapoor Chand Anchal, Age about 2years, 
Designation Sub-Diisional Officer (Revenue), office at, office of the Sub 
Divisional Officer (Revenue) Tahsil- Akaltara, Baloda Dist. Jangir Champa, 
Chhattisgarh, do hereby solemnly affirm and state as under: 

VERIFICATION 

Signed and verified on this Day of 

4F.-16/3 
02/2022 

1. That I am Officer in Charge for State of Chhattisgarh in the present 
matter, and am fully conversant with the facts of the case and hence 

competent to swear on this affidavit. 

8TaiNOTRLAL 

2. That I am filing a Reply in the aforementioned matter before the Hon ble 
Tribunal the contents of which are true and correct and no material fact 

has been concealed. 

28/02/ 2027 

3. That the contents of the Reply are true and correct and no material fact 

is concealed or supressed. 

2025 at 

,he above-named deponent do hereby verify that the contents of the affidavit above are true and correct. 

DEPONENT 

L(M.P.) 

DEPONENT 



Gaurvanvit Jain
Annexure R-1 
(Colly.)
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IN THE MATTER OF: 

Applicant 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE, BHOPAL 

Respondents 

Name & 
Father's/ 
Husband's 

Name 

S.N. 

I/ We/ Appellant/ Claimant/ Petitioner or Defendant/ Respondent/ non-applicant 
named below do hereby appoint, engage and authorize advocate(s) named below to appear, act 
and plead in aforesaid case / proceedings, which shall include applications for restoration, 
setting aside of ex-parte orders, corrections, modifications, review and recall of orders passed 
in these proceedings, in this Court or in any other Court in which the same may be tried 
heard / proceeded with and also in the appellate, revisional or executing Court in respect of 
proceedingS arising from this case / proceedings as per agreed terns and conditions and authorize him / them to sign and file pleadings, appeals, cross objections, petitions, 
applications, affidavits or other documents as may be deemed necessary or proper for the 
prosecution/ defence of the said case in all its stage and also agree to ratify and confirm acts 

done by him/ them as if done by me / us. 
In witness whereof I/ we do hereunto set my / our hand to these presents, the contents 

of which have been duly understood by me/ us, this. 

(1) 

VAKALATNAMA 

Versus 

Particulars (In block letters) of each party executing Vakalatnama 

Jagdish Prashan Devangan 

Names 

State of Chhattisgarh & Ors. 

Registered E-nail 
Address 

(2) (3) 
Vikrant Kumar Anchal S/o Shri 
Kapoor Chand Anchal, Age about 
32 years, Designation Sub 
Divisional Officer (Revenue), office 
at, office of the Sub-Divisional 
Officer (Revenue) Tahsil- Akaltara, 
Baloda Dist. Jangir Champa, 
Chhattisgarh 

1 Adv. Parul Bhadoria 

Original Application No. 78/2024 

*Score out whichever is not applicable. 

Address 
(if any) 

Telephone 
Number (if 

any) 

(4) 

9691288 
729 

Status in 
the Case 

Particulars (In block letters) of each advocate Accepting Vakalatnama 

(5) 
Respondent 

Address for service & 
Email Add. (if any) 

Full Signature / 
Thumb Impression 

Telephone 
No. (if any) 

609, UCI LawyerS 
Chambers, Arera Hills, 80859 77111 
Bhopal, M.P. 

(6) 

Full Sign. 


